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OFEN COURT - --
CENTRAL AD~AINISTRATIVE TRLClUNAL 

ALLAHABAD B E~!CH ALLAHABAD • -
Original Appl~c ation No . 354 of 1997 • 

Allahabad . this tha Qlt h. dav 21._ SepterPber 2003 . 

Hon•ble Nie . Justice R . R. K. Trivedi , v .c . 
Hon ' b le Ivr . D .& _ T iwar i , t~mbe r-A . 

1 . BcJbbon 
S/o Ram Dhani 
Resident Of rto ha l l a Sonvali 
Post Sa haswar , District Baliia . 

2 . Devendr a Tiw~ri 
S/o Ganga Prasad Tiv;ari 
Resident of !vbha l la No l i nganj , 
B~ le s hv.Jar j i Road , 
Ba llia . 

3 . Rnm Singhasan 
S/o Hunnar ·Shah , 
Resident of Village Hanumanganj , 
Post Zeera Dai , Disttict Seewan , 
Bihar . 

4 . Keshav 
S/o Govind Gora , 
Reside nt of Village & Post Darau li, 
District ~eeven, Bihar. 

5 . Dinanath Yada v 
S/o Algu Chaudhari , 
Resialent of Village Thipaha 
uttur to l a , Post Thipaha Bazar , 
District Se ewa n, 

6 . Cha ndra Deo Yfidav 
S/o Ram Das Yadav , 
Res idc nt of Vill age Karns ipur , 
Post Nagahar, Di stric t Ballia . 
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(By l'\Civccate : Sri R .P . Yadav/ Sri H .N.Singh) · 

Versus . 

l · Unio n of I ndio 
through ~fti. nistry of Railway , 
Novv Delhi . 

Railwuy 
Indi.'.) n 
throi.igh 

Boord , 
.i.:ii li:,:"y Ne\.' 1 DQ lhi , 
its Ch.:i irm-n . 

3 . Dir~ctor E. S .T . T . (N) Rriilv.r~y Bo.:-:rd , 
NevJ Delhi . 

4 . Divisicnal (Pc rsonro J.) 
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North East Rc;ilwc.1y , 
V _r unds i . 

(By Ad voe ct0 : Sri r\ Tripdthi) 

0 R D ER -------

. 

• ••••• lbs po~ ::nts . 

(By Hon •bl.:? ffa:- . J ustice R. R. K. Trived i , V .c . ) 

By this O. A., filed unde r sect i on 19 of Administra tive 

Tribuna ls Act 1985 , tro app lic a nts hrive prayed for a 

d irection to the responde nt s to include the narm of the 

6 app lic ants at appr opriJtll p l c:ce in the seniority list 

dated 3 · 2 ·1997 (r\nne xure l to the O. A. ) a nd they have 

f urt~r pra yed for a direct ion to the re spondents to 

screen ~nd re gular ise tre applic :.. nts in service 1Nith 

a ll conseque nt i a l be nefits . 

le ar ned counse 1 for the respond0nts has filed 

counter af f idavit . In par a 13 of the counte r affid~vit, 

it has bee n stated thut both tho s.:nio:·ity l ist dated 

05 . 1? · 1996 and 03 . 02 . 1997 have be e n utilised for the 

purpose of scree ning and r egul ar appoint~nts of ~h8 

app lie a nts and app lie ants u l o ng\vi th the othars have since 

bee n give n the r~ gular appointment by order dated 31 . 12 . 1997 , 

they are not e nt it led for any r e lief . A copy of the order 

da t ed 31 . 12 . 1997 has bean f 'i l ed as Annexure CA-1 . The nJm~s 

of the app l i c 1nts are me ntioned in the order at Sl . No . 

2 , 4 , 5 , 6 , 1 3 and 28 . As the <:1pp lic cl nts h~~;cn 
V-~"'­

give n relief fur ro9ul ... ris ... t i on , t bis o.". h c st_r~ njerc:d 

infructuous c. nd ...iccord ing ly d ismissed . 

No order as to costs . 

~-· 
t/ember-A. V ~ e- Chairr.ian . ~ 

~Jan is h/-
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